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to perform the last rites. There-
fore, I shall not be able to attend
the Session of the Rajya Sabha
commencing from 23-1-80. So I
request that leave of absence may
kindly be granted to me.”

Is it the pleasure of the House that
permission be granted to Shrimati
Shyamkumari Devi... L

SHRI P. RAMAMURTI (Tamil
Nadu): Sir, while granting her per-
mission, since she is a bereaved
woman. ..

MR. CHAIRMAN: May I read the

whole thing first, before you say any-
thing?

Is it the pleasure of the House that
permission be granted to Shrimati
Shyamkumari Devi for remaining
absent from all the meetings of the
House during the current Session?

. (No hon. Member dissented.)

MR. CHAIRMAN: Permission to
remain absent is granted. S

MR. CHAIRMAN: The House will
now proceed to Special Mentions. I
shall now call upon Shri Rabi Ray, in
this order; Shri L. K. Advani, Shri P.
Ramamurti, Shri Jagjit Singh Anand
to speak on the first Special Mention.

Shri Rabi Ray. . ... = .

——

REFERENCE TO THE ALLEGED
ARREST OF SHRI N. K, SINGH DE-
PUTY INSPECTOR-GENERAL (CBI)

N @i @ (S$ar) e,
mee, & o 9fs g mwd g
fF o9d ww o agT wecaqu fawa
F I FHY FSATIT &Y E 1

gumafe #ET, A gEg 9@
®g a9 HodYo wfo & UF IgA IS
gFEAT A THoFo fag =7 i #T
faar war 1 awafe wERT, 9@ TEwY
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me fommar & f& sA@Er & awa
gg-ufa § 9 ax fagelt @ & -
Jamt #1 fregare < foar mr A A
oS @aX dYo &Vo mrEo F ATHT
TFEELFT 13 6 a9 S (qa9 oA
& fraae #< fagr m@r . .

SHRI A. G. KULKARNI (Maha-
rashtra): Rabi, this is an Emergency
from backdoor. It is coming now.

ot Tt T : gWEle AgEw, #
qrey 3AfaU FATHT ATEr v | g
qifgh ar f& 11 aF § & @
T ¥eT ¥ SIHT A W WY
TG FT AQT AfHF T FT FY FTAST
FA § | SEH AE A9 WA gA
UF 4 F q7 W @ @@ B 9T

avrefs ARrEd, T WG 6 AW
v I qferT & o |/ @ ¥ Qv
TF ETo THo GTo TF To THo Ao HIT
FO FiEaA! H AF A& {AqT8
A 9T 9gE A Ao fo THe
gEAL § | o THo o T SHABI
qFEY ¥ fqu T ay Sagt w fafaw
NS 9 w1 {FAT M@ Afww gEET
FgT @ fF AR O A AL
qOR EH AN TEE o AGH
FIE TG STHT @I feE@e A i
Tdo Fo fag amga oY UF EATARIY
TEIX § a8 Vo THo Tlo ¥ ITTHA
AW f, ST EYo fTo Mo F TR
F SEN FW faqm IF qrfE sAEy
AN fAq U, SH#T 9ar A9 oY
f& Far gar | AT 97 TEAR
TR Fd @, AT TAWRT &
EAEM F1 oo et § ARl Smr |
zafay WY @ § Frar A9 "HTATR A
TF "o qlo THo HHEAL HY TF o
q¥o fto ST @y & fF wyiw a
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T Qo Fo fag aga w1 B & T
FTHR AR WEET ¥ TN (A«
Eic AN

SHRI A. G. KULKARNI: Is he con~
cerned with the Kissa Kursi Ka case?

st W@ W : SHART SHIBIA T
F grEge W owax SAEE TE I5T
TG E | JAFT TgatE & FOAT T
AT A= g & fF ag W feedad
3 1% A1 THo Fo Tag a1 e g
F WEA 1 NI FA F (A
e =t Efger T A 5wy s
H ogg Fgr our 5 oo fafefea =i
FAT, gv Hifqnr o3 @@ |/fFT g
FEAT GFe q€ W AT § | Fw
ST 19 Wg qm H ISt oY 9% W
TaE Az fawE £, 99 ER LR
g W §, TAWH qF g T (1 q
4 3§ DA wwT 1w wo o
THo FHAL #1 fIIWR FH 1 ¥Wa-
. @% 7g g fw s ¥ St e
AREAL §, S A AF A1 & HeqAQ
FG FAT AR &, IAGT T Al

- £ fp %@ qW IF IF a%E A A

I @ FTH AGT FIA GO |

o wa ¢ fF gfEo wel &
g% d g § F freer gl 4
Fq § 92 qMA FIE § 97 R AT 98
gitw #1& § w0 man g o fafsfara-
FW FT FW GE WY E | @7 UEE
AET A WY qEq W Z, WA g,
s qfcee @ € 7 IWa § & &
A W A, F IqAT AREIE qE
J 99 9 ML § 1 ®@ TH W F
JET TF SHAGT TR F1 TORiT
w8 Frar =gy @v ity g7 war
¢ 5 SR Os wiw Y wrd
frg 947 § A AW § g gl
w® DA 2 1 T@ avg A HY
FW ¥ I W@ s &t e

/
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FAT I 7 g 1 ¥ wmmw i
TR U A I AT E, 2@
Fifet #% aorr s g 5 S
T AL H WA F AT wE
&7 ¥ fafefaza adt & 1+ 7z v o=
AT g% 2 98 g9 AW &) giE faerdy
Z 19 WA ¥ T T AV 1 T T
X g /A Y FAAAX FL R
wafag & wod FET AE@IE . .

At alw awE (TEEE):
ST . . . (Interruptions)

S} ARTERL ST AW (STTHA) ¢
IS AT | ., . (Interruptions)

st @t T gumfe S, § @@
FLCWE L WA qfwe T ...
(Interruptions) - ;

s T ared (fagr) @ oqad
F qrC g @l § WY WiEw;

qH g5 9T . . . (nterruptions)
ot AMET W9E W qF 95
SN . . . (Interruptions)

MR. CHAIRMAN: May I address
the Leader of the House? Will you
please control your own Party? When
the Special Mention is going on, it is
no use their interrupting... (Interrup-
tions).

SHRI RAMANAND YADAYV: They
first started...(Interruptions).

CURC IR R KoL Al c Al
T AR GAMiE §, gU TEEE *
FAf a9 & | " ARl F quEd
Fw & gavrszafs o § 0w, S(fvee
St § zafag & O wgs & wod
faadt #% @Rl § 7 ®a ww
T e A FY YEHE g A §
zafgr & =ed  wfer @oF d
FZ {5 ot g0 Fo fag =1 e
F fFqr A | fomw | 0% ¥ a8
ST T g 9 wiEee ®W & et

i
o
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2% & 1§ amd wfw e #,
gmarfadl &1 Fgw F gAR A
gfgFe ML AE FAMD FEHAT
el =rfed | owR wXFR Al ww
gEdl a1 wenfedi w1 s fadell
TS A0 KT FLAT A0fgH | STAT &Y
§ ooy fadt s g

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA}): I
want to say something.

SOME HON. MEMBERS: No, no.

SHRI YOGENDRA MAKWANA: It
is a wrong allegation. I have a right
-to reply... (Interruptions).

MR. CHAIRMAN: The proceedings
will not continue, if this interruption
is going on. There are five speakers

- and the Minister will have the right
(of reply to all of them. I think it is

" better that one consolidated reply is
given, rather than piecemeal replies.
The hon. Minister may please make
his notes and reply in the end.

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): I would sub-
mit one thing. It is the duty of the
ruling party to see that the House
axung smoothly. It is not only the
duty of the opposition, but also of the
ruling party. If they fail...(Inter-
yuptions).

MR. CHAIRMAN: Thank you very
much for the advice, but we do not
need it... (Interruptions)

SHRy1 LAL K, ADVANI (Gujarat):
Mr. Chairman , Sir, earlier this
morning when I got this information
that Shri N.K. Singh, DIG, CBI, a
senior CBI, official who had been in
charge of the ‘Kissa Kursi Ka’ case,
had been apprehendeq from his house
an? was being taken to Gurgaon, I
really felt shocked, because, so far as
I am aware, Shri Singh had only
been trying to carry out the duties
entrusted to him by the Government.
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Whether he agreed with them or not
was not his reponsibility., As an
official he was carrying out the task
given to him. Hig findings have now
upheld by the trial court. The trial
Court has in fact relied on his evi-
dence and convicted the persons ac-
cused in the ‘Kissa Kursi Ka’ case.
The matter is now before the Sup-
reme Court. Indeed I was wondering
whether the Government is conscious
that in trying to apprehend a senior
CBI officer, and that, too, in cen-
nection with the sata: case—because
when T ascertained as to what is the
matter in which he has been taken
to Gurgaon I was told that it was
hecause of some interrogation that
he had conducted in connection with
this case that he has been apprehend-
ed and taken to Gurgoan... (Inter-
ruptions) it is guilty of contempt of
court. '

SOME HON. MEMBERS: Shame,
shame. ‘

- SHRI LAL K. ADVANI: Contempt
of court is one aspect of the matter,
of which those who are concerned in
the court will take cogunizance. But
here as a person in public life, ag a
person who has seen with his own
eyes what happened in 1975, 1976 and
1977, I regard this one single incident
as symptometic of the happenings t6
come. Coming events seem to cast
their shadows in the shape of this
arrest of Mr. N. K. Singh. Within one
fortnight they have made scores of
statements, repeating over and over
again, that they are not going to
indulge in vindictiveness or any
such thing, And what ig this if not
a blatant act of vendatta utterly
shameless whatsoever, Here is a
person who, because he was con-
ducting, the ‘Kissa Kursi Ka’ case in
which Shri Sanjay Gandhi and Shri
V.C. Shukla had been convicted al-
ready, has been arrested, or rather
he has been apprehended. The Gov-
ernment will say that he has not
been technically arrested, May be,
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. technically they are correct. But he
has been taken physically to Gur-
. gaon.... i

]

° AN HON. MEMBER: Without war-
“rant.

SHRI LAL K, ADVANI: Thig is
nct one incident. Yesterday I would
- have mentioned other incidents too.
But ordinarily it is the practice of
- this House not to bring in officers.
- And if this officer had not been ap-
* prehended, I would not have refer-
red to this. Now, today, in the
Central Government and in the
Delhi Administration all officers are
~ feeling demoralised. Everyone feels
afraid of carrying on the normal
duties of the Government. What is
happening? A person has been ap-
pointed as Police Commissioner,
superseding—I do not know, how
many officers, much senior to him.
It will be for the Government to tell
me how many officers have been
superseded in the matte; of the ap-
pointment -tof the Police Commis-
sioner. The Government will have
to tell me why the Lt. Governor of
Delhi has resigned. The Lt, Gover-
nor of Delhi hag resigneg today....
(Interruptions).

MR. CHAIRMAN: I believe, the
© hon. Minister is going to reply. The
hon. Minister .js going to reply to
everything and he is present here.
Therefore, it ig not necessary to put
cross questiong at this stage.

SHRI LLAL K. ADVANI: Sir, I am
aware—I have been in the Govern-
ment for two and a half years: subse-
quently for six months my other col-
leagueg were there. By and large
the same officerg who were there dur-
ing the emergency, the game officers
who were serving Mrs, Gandhi’s Gov-
ernment, continued with us. Tt ig nct
their responsibility, Political respon-
sibility is there. Therefore, to the
extent that officer hag only been
carrying out his official duties. I will
defend him. I hadq hope that the
same gttitude will be there now. But
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I can understand, I can even condone,
yes, 1 can condone the desire to re-
ward the emergency apologistg and
emergency loyalists in the Govern-
ment, I cap understand that. But I
cannot see why all geniority and pro-
motion ruleg should be cast to the
winds ang a person ig sought to be
made Lt Governor of Delhi, against
whom I know that there are gtill cri-
mina] cases pending against him,
Have these cases been withdrawn?
May be you want to withdraw those
cases, Tell me thaty you have with-
drawn aly those cases and, therefore,
he ig being appointed. Pexhaps, it is
because of that that the present Lt.
Governor of Delhi has tendered  his
resignation today. It has appeared in
the morning papers. I have been
associated with the administration
and the politics of Delhi for the last
many years. I know that never be-
fore has any officer lower than the
rank of a full-fledgeq Secretary been
considered for this high office. Either
he was a person from public life or
an eminent person like Shri A. N.
Jha. The person whose name has
now been recommended ig of the
level of a Joint Secretary. Many,
many officers much senior to him are
there in the Delhi Administration
and yet he is gought to be made the
Lt. Governor of Delhi, AN this has
caused immenge demoralisation in the
official ranks, Thig particulay inci-
dent about which I am sure the Gov-
ernment will come out with full
facts, has added to the gravity of the
situation and made the whole admini-
stration absolutely jittery. I strongly
condemn thig attitude towards the
officiale and towards the administra-
tion, I would demand that the Gov-
ernment should immediately rectify
all these wrong things that it has
done. Thank you.

MR. CHAIRMAN: Mr. Raju, will
you try to be brief?

SHRI V. B. RAJU (Andhra Pra-
desh). I shall be brief and shall also
try not to repeat what has been said.



98 Alleged arrest of

. -Now, thig should not be an attempt

1o extract any statement from the

_: -officer prejudicial to the case whichis
- setore the Supreme Court. We have

already had our
political level

experience at the
when Shri Amrit

. Nahata made his statement I do not

. know how he was made to give that
.. statement. (Interruptions)

Let me

- have my say. 1 am not saying any-
. thing unparliamentary or derogatory.
. I am only gaying that in the jnterest

of independent judiciary and discip-

. lined civil services and healthy poli-

s,

. such things.

- directlv.

tical life and administration, the
Parliament ijs much concerned with
I do not want to go
into other matters. A sort of climate
of fear ig gought to be createq in
the country It iy so particularly
among the civil services. Well, it is
to the detriment of democratic func-
tioning. Sir, ag you are aware, the
law and order situation in the coun-
try is not happy. If we have demo-
ralised para-military forceg or the
forces which are in charge of law
and order, then the country will have
to face g lot of difficulties.  There-
fore, we would like to have full ge-
taily before us. We would not like
to be led away by rumours It has
not appeareq in the press. But we
have learnt about such a happening.
If it i wrong, we shall be happy.
The civil services have a difficult
time in a democratic set up due 1o
{tg inherent character of periodical
change in the administration of the
Government, The political authority
provides the necessary direction. The
permanent services in our system are
neutral and they should not be used
for political purposes Nor should
they ha harassed because of personal
prejudices. The Prime Minister has
saig that there would not be any vin-
dictiveness or wrecking of vengeance
or retaliation in the working of the
Government. T hove what ghe says
she means. Np harm should be done
to the civil service, even unwittingly,
even in a remote wav and even in-
There hag been a sort of

. demoralication in the service. which

are in charge of law and order at a
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time when theip efficiency and their
effectiveness is required. The Police
Services and the Administrative Ser-
vices are the backbone of our admi-
nistration, Let ug not forget about
it. We have a history of tradition. A
plimate of terror ig sought to be
created in the highest levels, We
must permit the civi} serviceg to per-
form their duties, There are proper
methods. If they trespass there
are tribunals, there are administra.
tive ruleg for it, But for small ad-
vantages, let us not create such an
atmosphere. 4

SHRI P. RAMAMURTI (Tamil
Nadu): Mr. Chairman, Sir, I shall be
brief and I am known for brevity. Sir,
this case is bound to shock pot only
Members of this House but the entire
intelligentia and those people who
follow politicg in thig country. Shri-
mati Indira Gandhi, when she assum-
ed office, talked so eloquently about
the need for forgetting and forgiving
and the need for being not vindictive,
and she sought the co-operation from
all the parties (Interruption) I am
just pointing out what she said. She
sought the co-operation of the oppo-
sition parties in the discharge of the
heavy responsibilities that have been
cast on her by the electorate. I do
not say the majority of the electo-
rate, but whatever it be under our
system, she has been elected the
Prime Minister. If thig act is known
to the people of thig couniry, what
is the credence that they can place
in the utterances of the Prime Min-
ister? As Mr. Advani hag pointed
out, this ig the thing which is about
to come, the vindictiveness, that
people who have been  responsible
for the arrest or for the prosecution
of the Prime Minister’s son are be-
ing today harassed. When this in-
formation goeg or when thiz impres-
sion at least is being createq in the
country, what shall be the effect of
the Government’s pronouncement as
far a5 the country is concerned?
After all, despite whatever they may
say, already the ruling party, the
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leading memberg of the ruling party
have began talking about destabili-
sation of elected Governments I am
not bothered about the Supreme
Court’s judgement. After all, the
Supreme Court’s judgement does not
enjcin upon you to  dissolve those
Governments. Your party wag op-
posed to it. Op normal, political
grounds, you were opposed to the
dissolution of those Governmentg by
the Janata Government. And today,
if you take umbrage under that
Supreme Court judgement, it means
that you abdicate, you abjure politi-
cal eand moral valueg in thig country.
And whatever ig politically conven-
dent to you, you are prepared to do
that, and for that purpose, today you
want to strike terror in the entire
police gervice It is symptomatic
that what happens to this man will
bhappen to everyone. You cannot put
up your independent judgement on
problems that come before the Gov-
ernment. You have got to toe my
line. You cannot put up an inde-
pendent judgement of your own on
a}l questiong that come before the
Government. Thig is the terrgy that
is sought to be inculcated, that is
sought to be struck on the entire ser-
vices. Thig is what you are doing.

Therefore, Sir, T would ask the
Government to retrace their steps
before it is too late. .After all. they
may be in a majority today. Today
they have got that, But, after all, in
the ultimate gnalysis, you are not
zoing to prevail. It is the people of
thie countrv that are going to pre-
vail And the people of this couniry
realise that what they are passing
through is some horror. And
whatever might be done, ultimately,
the people of this country will rise
above all this terror and they will
prevail and not any individual, how-
ever mighty he or she might be.

SHRI JAGJIT SINGH ANAND
(Punjab): Sir, I need not refer to

the assurances held out by the Prime

Minister’ of not being
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which have already been referred te
by my colleagues. 1 only wish to
point out that this senior official hap~
pened to be connected with a case
called the ‘Kissa Kursi Ka’, which
case led to a situation in which a
certain Government was sought to be
supported but was dislodged before
it could come to the House. A cer-
tain Government was installed after
the fall of the Janata Government
with the support of a certain party
But when that Government was to
come before the House, that Govern-
ment was toppled because of that
Governments the then Prime Minis-
ter not complying with certain proce-
dures regarding the ‘Kissa Kursi Ka'
case. Now, this officer is also con~
nected with the case called the kissa
kursi ka and if I am well informed
this senior officer has been hauled up
because he examined or investigated
or interrogated a certain person, a
tempo driver, whose statement was
very relevant to what happened to
the reels of the film, kissa kursi ka,
where from they were lifted and
where they were taken and how that
was done. Now, Sir, the first thing
that T would like the Government,
through you, to assure us is this.
Normally at the time of special men-
tions clarifications are not offered. It
is not a Calling Attention matter. But
I would be glad if Shri Makwana
comes forward and gives clarifica-
tions even though it is not according

to our normal procedure. The first
assurance that 1 want is that the
gentleman, the senior official, whe

wag removed under the circumstances,
is not subjected to physical torture.

SHRI PILOO MODY (Gujarat):
Or mental torture,

SHRI JAGJIT SINGH ANAND:..
or subjected to any processes by which
he is compelled to go back wupon
what he had already done in the
discharge of his duties according to
his capability and honesty. That is
the first thing. Secondly, Sir, the
hon. Prime Minister while she was

\
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(Shn Jagjit Singh Anand)

.campaigning for the electmna was
going about saying that whatever ex-
cesses were committed during the
emergency, they were committed by
officials, they were not commxtted by

-her.- - . L S

~~ SHRI VIREN J. SHAH (Gujarat):
She did not even know about them.

SHR] JAGJIT SINGH ANAND: In
northern India she knew; in southern

India she did not know. In nor-
.thern India, she apologised. In sou-
.thern India she did not experience

.directly. It is not sufficient to give
assurances like those verbal assuran-
.ces. It is also necessary fo act in a
manner thai the confidence of the
veople is revived. And, the best
way of reviving the confidence of the
-people is not by rewarding those who
rightly or wrongly had come to be
- assoeiated with some of the worst ex-
rcesses.  One case is the case of the
- highest dignitary held responsible for
", 'the control of the situation in the
town of Delhi, which has been worst
. affected in regard to the problem of
law and order during the last few
weeks. The next is not regarding
a person who had prevaricateg right
in the court before a commission and
got very adverse remarks by project-
ing him to the Lieutenant Govern-
i orship of a State. 1 am holding no
brief for those who subjected Shri
" Vohra to indignities which have been
“brought to the press. I hold no brief
:for that Government either, But,
Sir, if we believe in democratic pro-
cesses, if Shrimati Gandhi claims that
she dissolved the House then and went
to the electorate and if she claims
now that she will abide by democra-
cy, I am not very enamoured of de-
mocracy being practised here. This
democracy has been inherited from
the Anglo Saxons, from the British
Government and ypholding of the
rights and giving due protection to
the bureaucracy under this system, to
the permanent officials under this sys-
tem is as much a part of democracy
as any other. And, if those officials
.who have acted according to the wish-
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es of the then Government while ex-
ercising due care that they do not
Lecome tools of some political moti-
vation, if those officials are gaing to

‘be treated the way as it appears so

far, what can we say [ would be very
glad if the Government clarification
removed my fear both regarding the
physical and mental security of the
man taken into custody, 1 think taken
into custody in a manner which 1S
not even legal custody, illegally
taken into custody, taken into custody
in an illegal manner like any com-
mon criminal. Then, will the Gov-

“ernment assure that every single offi-

cial whp has discharged his duties
under the previoyg set-up or the set-
up previous to that according to his
honesty and integrity will not be sub-
jected to this kind of a thing and
makes amends to Mr, B. B, Vohra and
does not create new B. B, Vohras
under its -dispensation? And if you
really, mean business and wheh you
came before the people to declare that
you will not repeat the past mistakes,
please refrain from such actions.
There have been such actions ¢alore.
I was just now told about the brother
of my hon. colleague, Shrimati Ambika
Soni who is runming a  small-scale
factory in Bangalore, that his factmy
was raided—

AN HON. MEMBER: Ransacmrd

SHRI JAGJIT SINGH ANA‘\ID Yes,
ransacked, and all the equlpmerxt and
everything were destroyed only yes-
terday in Bangalore, ;

MR. CHAIRMAN: The hon. Vem-
ber. ..

SHRI® JAGJIT SINGH ANAND:
What T am saying is very ralevant te
this.

MR, CHAIRMAN:... Pleasa do not
enlarge the scope of the special men-
tion. Special mention ig strictly  con-
fined to onhe person only.

SHRI JAGJIT SINGH ANAND: I

will stick to the 'special mention., But
what is the substance of the special
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mention? The substance of the special Chairman himself with due respect:I

mention ig that this Government
which had come forward to assure
that all mistakes—which they think
are mistakes and which the people
freated gs crimes—would not be re-
peated, was cut to size and for the
first time in the history of the world,
a party was formed on the first of
May but they were voted to power at
the end of March for what the people
held to be great crimes of emergency.
Sir, I am relevant when I am refer.
ring to the Bangalore case or refer-
ring to the harassment that has been
brought to my notice through the
daughter of Shri Devraj Usrs who was
an official] in the Foreign Ministry. I
am only appealing that please teware;
please do not forget.... (Interrup-
tions). Please assure the rule of law;
Please assure that you go L. what
you say.

MR. CHAIRMAN: The enlarged
portion of this mention which has
been spema]ly made, shall be ngnored

SHRI RAMANAND YADAY:
ed or expunged"

Toenor-

M_R. CHAIRMAN: 1t will he ignor-
ed by the hon. Minister in his reply
because he had np notice of it.

SHRI RAMANAND: YADAV: It
will become part of the proceedings
for future regcord.. (Interruptions).
Never such orders have been passed.

MR. CHAIRMAN: It has been ruled
sut by me and there is no need to
eorrect the record because, otherwise
my ruling will become meaningless.
Now, the hon. Minister.

PURABI

'SHRIMATT MUKHO-
PADHYAY: Sir, I am on a point of
privilege, ’

MR. CHAIRMAN: But you have not
piven a notice of motion. Let ug not

open a debate. - .
SHRIMATI PURABTY MUKHO-
PADHYAY: I can stand up on a point

of privilege if I feel the privilege of
#isig House has been broken by the

* not proper by what you said.

say. ' - et
MR. CHAIRMAN: But you can give.
a notice of that. -

SHRIMATI PURABI MUKHO-
PADHYAY: I cannot, because it has
been done just now and I have o get
un just now.

With all humility T submit, please
refer to the rules of this House before
you give that ruling. The hon. Mem-
ber who just spoke, has told us ano-
ther instance where 3 Member's
brother’s factory was ransackel. How
is it irrelevant that it will go out of
record or will have npo link? If it iz’
on the record, the Minister hag {0
reply to that. I feel your ruling was
I may,
with ail humility point out to you that -
both the cases .are simultaneously re-
lated to each other....(Interrup-
tions).

YOGENDRA MAKWANA:
(Interruptions).

SHRI
Sir, there is a ....

SHRI SUNDER SINGH DRBHAN-
DARI (Uttar Pradesh):. The Home
Minister is here and the whole ques-
tion relates to him, Why chould he
not reply? .

SHRI JAGJIT SINGH ANAND: The
Home Minister is present in the
House. There is a tradition in this
House that when the senior Minister
is here, he has to reply. - Sir, the
Home Minister is present. :

SHRI YOGENDRA MAKWANA:.
Where necessary, the Home Minister
will reply. 0 - .

SHRI JAGJIT SINGH ANAND: The
Home Minister must repnly. He i3
here.

DR. RAMKRIPAL SINHA (Bihar):
I remember, the present Leader of
the House, earlier used to insist that
we bring senior Ministers to .  reply,
and now that the senior Minister is.
here, he should reply.
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MR. CHAIRMAN: Please sit down.
(Interruptions). May I submit to the
House that though it is the right al-
waye of the senior Minister to reply,
he ean waive that right in favour of
a.. .

HON. MEMBERS: No, no.

ot edqt fag  (ToaFaTT) A,
Wz Y THRET A @A gl AR
TR ¥ Waa F1 TEd gy dfwx
F1 1w &1 Avigy, ug g fewis

2

Mr. CHAIRMAN: Will you hear
me? (Interruptions). The reason is

that Mr. Zail Singh was not present

when the questions were asked. He
does not know what was 2aid. Yes,
Mr. Makwana.

SHRI YOGENDRA MAKWANA:
Sir, there is no practice of replying
to the Special Mention in thiz House,
but T want to set the record straight.
Therefore, I want to reply. What has
been stated by Mr. Rabi Ray, Mr.
Advani and others, is far from the
facts. Mr. N. K. Singh is not arrested
as they have gtated in this House.
(Interruptions).

ME. CHAIRMAN: Will you hear
him because he may have something
more tg say in explanation to what he
is saying?

SHRI YOGENDRA MAKWANA:
This concerng the State of Haryana.
Nowhere are we involved. But when
we came to know that Mr. N. K. Singh
has been arrested, we immediately
contacted the Chief Minister of Hary-
ana and ascertained that he is not
arrested. So, whatever is stated by

~ Mr. Rabi Ray and Mr. Advani is not
correct. They are in the old habit,
like Goebbels, of speaking like this
inside and outside thiz House and
condemning people like this,

SHRI SUNDER SINGH BHAN-
DARI; Where is he if he has not been
arrested?

[ RAJYA SABHA ]
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SHRI YOGENDRA MAKWANA: It
is far from the fact. He is not arrest-
ed and when they speak I am remind-
ed of just like devils quoting the Bible.

MR. CHAIRMAN: 1 thought the
hon. Minister was going to make a
statement and the statement involves
a full explanation of the facts,

SHRI LAL K, ADVANI: Mr. Chair-
man, Sir,... (Interruptions)

SOME HON. MEMBERS: Let the
senior Minister say something.

MR, CHAIRMAN: Let the hon,
Minister speak. ‘

g WA (M d« fag): T
awrgfe oY, w7 9g v 91 ¥ o9
Mg gI9W ¥ HIME A av gafaq
qaifea g7 wwaAr war & fafaesx
M TE A AR G gt g IE sewT
g FF | AEALSE AT ATEET
F oA 1 K T F@§ A
Tm 7 Ifaww F@0 g F oA
fafreetgaarsl gz a@gr & drgax
fafres #1 SwwT s@E I 7 s
AL, Y T T\ A(FT T q© FL
Wt e wgAr wifgy & oww #
qE & qE 9 e I IR 98T
HIT I-& #1970 g9 i qzi% a
T S ¥ owd gy, wd g,
zafar & wEF IIT 9T 1 gEE ﬁ‘?r
et fEwgr

HIYT g a@ig UF  AGAY &)
freemedy * am 1 g wwe dEw
TEANE & FIE Araey @ T@ar
wg  gHFT  gqr == e fae
qHaT 1 frge T &Y st o= & A
TN XM AT W1 gal wWhr T
TR § OHY wr wAWe ¥ 5y
gadl 7 & gwa froard w8 #v)
F49 TG FO SR G & f
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STET g@AT T | (Interruptions)
dff ST i@ Y aig fregw
o g g few a0
T

. st wtang worw gl - ag fasar
FivE wEd feed § W )

e ot fag c wwfs S, o s
SRR TE, gl faw @Y 7z 3 fw
g W foeer <@ #ie & ot faer
g . . . (Interruptions)

SHRL A. G. KULKARNI: 1 would
not be surprised to see that we will

be finished much earlier than what 1
am expecting.

A/« fag: awafy o, oF
fafrezs 5 waTe T 2@ @ A SAAY
T atg § @9 F gTeFwe A8 FeAr
Tifed # amfew W @ aga
A AT § afew e ot g /F
@30 % W ¥ 1 AR MIgRY
TgE &A1 Afgd |

syaamfy e w1 wgAT faege
wr g fow g ek d SO
G odf a¥ 3w o F @ oA #9
F AR e A w0 faam
99 W TEQT FX @ g 4l aud
AgEH ww s gfae fF Fwer
g I :

aw ww fag o awele o, &
awEe od WA & § {® 9 @
Wfar Jmax § st =ifey & 3
ATET G AL, AX T3 A L
TF aar ag | g 9 S I
= 5 o =g forer wew @Al
wEw @ i & 5 oag fawr =i,
Afen & <t wmer 5 & @i &
for w1 wwer § @1 W9 Al &
faar sy cwd g 59 & w5 TEr
aF § waar f@ @i= fEw w6 FEq

L
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QAN AT 7 Tq Tig By A
T g f& frY WY i
NIEa® F fag FFar s @
Iq F WA qEEAT A L oA
IS WA @ AN AWM 0 o
FE TAT FWT AT TET FIA AT
ARAT AT ST 1 AH AR AT
i TIAT A4 R WrEAT F A o
TGl w4

SHRI JAGJIT SINGH ANAND: It
is illegal detention, They have laken
him away.

SHRI RABI RAY: Sir, are you
satisfied with this reply?

MR. CHAIRMAN: Mr. Kulkarni, I
think you are a long-term parliamee-
tarian of 30 years standing. But I

think that parliamentarianism ip- -

volves listening to others also.

SHRI PILOO MODY: Occasicnally.

art & fag: aifaw awmfe
A, T a § "Adaw  Aww
weie fag off a1 wgrog 4 &
gl g fF ag e & §, oeId A
auT § | 3EFT g9 FT M AgHT A
zadl ® g7 @raa § fF afemie
Fy wwdy § 1 AfFT & I Wy
S EAT qTEaT § ) W IR g
aw Affew & @efv g fF dwele &
TF Had @ wAdfaw e wiewsr
FATE T A1 I IH TS THATA TGIAT |
@ a@ I EH AEFTQ FA, AT
AT Wrw weC T@ar Arfgh iR oo
TF @ geade ar § M faad ar¥
F @z # nI Al H FW FAT
g STE T@ FWT W I AT AW
qT A Y qEE gy g A W
ArgT GTET FT T TN N7 AT
FEHT {F quEar v gur oo
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SHRI JAGJIT SINGH ANAND:
My, Chairman, this is a reflection vn
all of us and on the House, These re-
marks should be expunged.

MR. CHAIRMAN: May I know from
the hon’ble Minister whether ne has
concluded his statement? You have
nothing more to add?

GIAN] ZAIL SINGH: I na»e com-
pleted my statement,

SHRI LAL K. ADVANI: Sir, with
your permission again, I thought
that the Minister’s reply weuld make
any further debate unnecessary. But
as you yourself must have noticed, in
vy remarks I said that the Govern-
ment will wsay that  technically
he  has not been arrested.
1 knew that. (Interruptions). 1 used
my words very carefully, 1 said that
he has been apprehended and physi-
cally taken t¢ Gurgaon against his
will. He has not gone voluntarily,
And I do not know whether this is a
case of illega] confinement if it is not
arrest. But what ] would have ex-
pected is, here is a senior official of
the IPS of the Central Governmeni-—
not of the Haryana Government—and,
in that case, when the Minister makes
a statement he would also let the
Houge know as to in what connection
has the Haryana Government taken
him there. Unless the Government
comesg out with the full facts, this
House is not going to. be satisfied:

MR, CHAIRMAN: Ag the horn. Min-
ister was not present during a .part
of the Mention and had not heard
what had been said by Mr. Advani,
Mr. Advani is entitled to¢ explain to
him. And will he kindly answer, if
he wishes, what iz the distinction
between arrest; apprehension and tak-
ing away?

(Interruptions)

"SHRI A. R, ANTULAY (Mgaharash-
tra):; On a point of order.

'SHRI RABI RAY: On a point of
order.

SHRI N. K. P, SALVE (Maharash-
wa): Op a point of order.

[RAJYA SABHA ]
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(Interruptions)

SHRI A. R. ANTULAY: Under the
rules can you ask him.... ‘

(Interruptions)

SHRI VIREN J, SHAH: Ask the
Minister to reply.

(Interruptions) ]

MR. CHAIRMAN: I have net given
any ruling. 1 have only said,—mark
my words—if he chooses. (Interrup-
tions) It is your party to bl-ame.: I
am not to blame. [ :

{Interruptions) !
~ DR. RAM KRIPAL SINHA: Ask

the Minister to answer, Sir. Mr.
Antulay is not a Minister.

SHRI PILOO MODY: Mr, Antulay
is only a tool, Sir.

(Interruptions) : : 1

MR. CHAIRMAN: At this rate no-
body will be heard. (Interruptions)
Mr. Antulay, you raised a point of
order. I have said that Mr, Advani,
when he was speaking, was making
use of certain words. The hon. Minis-
ter has said that the man has not
been arrested. Mr. Advani wanted to
know, because the hon, Minister had
not heard, the distinction Dbetween
arrest, apprehension and taking away.
(Interruptions). Just a minute. Please
listen to me. (Interruptions) When
I am standing, the hon. Members will
listen to me. The question is, I have
said quite clearly to the hon. Minister
that if he chooses, he could make | it.
He could say, “I don’t want to com-
ment on it.” E

SHRI RABI RAY: On a point of
order. _ . . *

e

(Interruptions) © = -}

SHRI A, G. KULKARNI: On a
point of order.
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_ (Interruptions)
" &HR] SUNDER SINGH BHAN-
- BARI: Sir, it is only the Minister

wha should reply.

fHRI N. K. P. SALVE: Sir, [.¢m
o8 a question of procedure. (Intes-
ruptions) Sir, I am on a point of
order. (Interruptions) Sir, I must be
heard. I am on a point of order. (In-
terruptions),

EHRI MANUBHAI PATEL
(Gujarat): Sir, Mr. Antulay cannot
Tekte any point of order on the Chair-
wan’s ruling.

SHRI N. K. P. SALVE: Sir, I am
en a point of order. (Interruptions).

MR. CHAIRMAN: Please =it down.

SOME HON. MEMBERS: Sir, et
Mr, Antulay sit down.

EHRI MANUBHAI PATEL: Mr.
Antulay, you sit down; Mr. Chairman
iz standing. (Interruptions).

SHRI N. K. P. SALVE: Sir, I
seek your protection. I am on a
point of order. (Interruptions).

"SHRI JAGJIT SINGH ANAND:
Siy, today he is dictating the House.

'8HRI N. K. P. SALVE: ' Sir, a
point of order gets precedence over
everything else. I am on a point of
order. (Interruptions).

MR. CHAIRMAN: Please sit down.
Myr. Antulay is in possession of the
House ang e‘zerybody will keep quiet.

SHRI SUNDER SINGH BHAN-
DARI: Sir, you put a query to the
Minister and you asked the Minister
to explain. Now what is the point of
order? On what?

~ MR. CHAIRMAN: He ig raising a
pojnt of order.

SHRI SUNDER SINGH BHAN-
DARI: Is it on your ruling? On what
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is he raising a point of order? {In-

terruptions) Sir, we would like to
know whether you have permitted a.
point of order on the queries you pui

to the Home Minister and wanted
him to explain. Is there a point of

order on that? (Interruptions).

SHRI KALP NATH RAI (Uttar
Pradesh): Sir, why is he speaking
unnecessarily? : R _

MR. CHAIRMAN: I am requesting
the House to listen to his point of
order. (Interruptions).

SOME HON. MEMBERS: Let him
sit down.

SHRI A. R. ANTULAY: Mr. Chair-
man, Sir, my point of order is kbaced
on twa counts,

MR. CHAIRMAN: What is the-
point of order?
SHRI A. R. ANTULAY:

It is based -
on two counts. One . . .

SHRI HARI SHANKAR  BHABRA
(Rajasthan): Until ang unless it is
made clear on what basis iS he going
to make g point of order, it cannot be
allowed. (Interruptions),

SHR] A. R. ANTULAY: Sir, what- .
ever it is in law, the definitions of
arrests and apprehension cannot be
asked to be explained. That is there.
(Interruptions). That is there, (Inter-

ruptions) Sir, if any hon. Member
uses certain words, another person
cannot ask him to explain those.

(Interruptions). -

MR. CHAIRMAN: May I requesh
Members on this side of the House to
let me hear what the hon. Member,
wishes to tell me as his point of order,
If it is not in order, I shall rule it outs

e

1 p.Mv.

SHRI JAGJIT SINGH ANAND:
Why should he leave the seat? o

SHRI A. R ANTULAY: My peint
of order is based on two aceauﬂ_ﬁlh
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{Shri A R. Antulay]
Hon. Shri Advani, in his speech, used

ztwo words, “apprehension” and ‘“ar-
rest’, :
SHRI 'LAL K. ADVANI: No.

Technically he hag not been arrested,
I said myself.

_ SHRI SUNDER SINGH BHAN-
DARI: What is the point of order on
that? ’

SHRI A. R. ANTULAY: He must
say that technically there was no
arrest, he was apprehended. He has
used both the words. If the hon.
Member has used two words, with
due respect and humility I have to
say that the Chair cannot ask some
other Member . . . (Interruption)
Both the words are legally explained
and defined. Whatever is legally de-
fined, it cannot be asked either to an
hon. Member or anybody else to say
the same thing because 1t is ;here in
the book.

MR. CHAIRMAN: Just a minute.
8it down. I do not think the point of
erder arises for the simple reason that

- ¥ put the matter fairly and squarely
in the hands of the hon Minister Ly
saying, “If you so choose, you can
réply to him”. He can say that he
does not want to reply. That is all.

SHRI PILOO MODY: Shri Antulay
has browbeaten the Minister not to
reply.

SHRI LAL K. ADVANI: He has
made another statement which says
that he enquired from the Iaryana
Government which told him that the
officer was being taken for interro-
gation. I am sure that he is aware
that according to the Governmet of
India Servants Conduct Rules, it is
not possible for any State Govern-
ment to interrogate any senior Gov-
ernment official without the permis-
sion from the Central Government, I
want to know whether this permis-
sion hag been granted bv the Home
Minister to the Haryana Government.

{ RAJYA SABHA )

!
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MR. CHAIRMAN: There are ‘twa
hon. Ministers present here ag spckes-
men of the Government. You cannet
add weight to what they will say.
Will you like to make a final state- -
ment on the subject, Mr. Minister?

SHRI GIAN CHAND TOTU (Hima-
chal Pradesh): How do these ques-
tions and counter questiong arise? it
is not a calling attention, Sir, . .

MR. CHAIRMAN: There shall noat
be .. . I am ruling very iirmly,
please listen to my ruling. I am ruling
very firmly that there shall be - n®
debate on this after the hon. Minister
concludes his explanation. o

SHRI JAGDISH PRASAD MA-
THUR (Uttar Pradesh): Sir . . 4

THE MINISTER OF COMMERCE,
STEEL, AND MINES AND CIVIL
SUPPLIES (SHRI PRANAB MUKEH-
JEE): Why is he rising? = ;

A wa fag o e, gy
oft, gEIR TTEAl SfY XS 9@ a1
FEY, IUFT TATT I HY AEW ALY ¢ |
g7 o W7o Fo Fo H1 @ TAA
g f¥ e, ga AT ST FAT §
FIAT oy § A F ag WY JAV AT AT E
fr T3z i FY gW ¥ QO B SR
AET & | FE AT U AISTAT (T HFZA
F I T AFAT §, LT qAAFZ & | FAH
R F g AT q@ FL 919 4G 7 &,
FoF fFaaT a1 Iwax gl, Feaar asr
g 7Y T wsdt § ag wgr A1 R
I FTAHIL 5, Tl T g v Thaat
faelY | gum TE a9 ©€T wEAEE ¥
geT a1 I5.3 Famn & g fregardy
T A F 1 gE S AMET A F
foq s gamar §

SHRI MOHAMMAD YUNUS
SALEEM (Andhra Pradesh): Sir, on
a point of order. (Interruptions) One
minute. Please, one minute. '
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MR. CHAIRMAN: The House .

$

SHRI MOHAMMAD YUNUS
SALEEM: One minute, please.

MR. CHAIRMAN: The House will
now proceed to consider the Motion
of Thanks on the President’s Address.

MOTION ON THANKS OF THE
PRESIDENT’S ADDRESS—Contd.

MR, CHAIRMAN: Further discus-
sion will now begin. Shri Sriman
Prafulla Goswami who was in pros-
sesgion of the floor has already taken
nine minutes. I am giving him five
minutes more.

SHRI E. R. KRISHNAN (Tamil
Nadu): What about lunch, Sir?

{Mr. Deputy Chairman in the Chair]

SHRI SRIMAN PRAFULLA
GOSWAMI (Assam): Mr. Deputy
Chairman, Sir, I resume my speech
which I could not finish yesterday.

The movement of satyagraha start-
ed and conducted by the Assam
Students Union and the Sangram
Parishad till today is non-violent and
it ic real satyagraha., The satyagraha
has become a total satyagraha and
it has been joined by all sections of
people in Assam men, women, girls,
boys and even children. This satya-
graha is spontaneous. Such a move-
ment js unique and unprecedented in
the world, Even Mahatma Gandi the
founder of satyagraha in India, had to
start his satyagraha with a limited
number of trained satyagrahis. But
here the satyagraha is spontaneous. It
has covered all sections of people.
And the Government offices are
paralysed. No officer is - atiending
office. Then, Sir, it is a fact that
some violent incidents like arson and
murder took place on a limited scale.
But these are not connected with the
satyagraha movement. Some anti-
gocial or other forces might have done
these things. They have nothing to
do with the satyagraha movement and
the ASU. Assam is most misunder-
stood today and mjsrepresented also.

{20 JAN 1980]
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Only the other day an article ap-
peared in the ‘Illustrated Weekiy
of India” written by the Editor him-
self, Mr. Kamath, He himself visited
the place and he has given cocrect
assessment, of the gituation. The title
of the article is “Neglected Assam®. [
say it is not “Neglected Assam” only,
it is “Neglected North-eastern Re-
gion"-—Nagaland, Arunachal Pradesh,
Assam, Meghalaya, Mizoram and so
on. It js the upsurge of the pert-up
feelings of neglect over a very long
time by the Central Government. But
the main issue was the expulsicn of
of foreign nationals and the deletion
of the names of foreign nationals

from the electoral rolls which
contained several lakhs of
names of foreign nationals. This has

been stated by the then Government
and it has also been stated by the
Election Commissioner himself.

Another point is, this movement is
not rioting, communal or linguistic.
I have seen many riots, commuiial and
linguistic, before independence, dur-
ing the British period, in Bengal, U.P.
and Assam, and also after indepen-
dence, It is an entirely different kind
of movement. It is spontaneous. &t
has nothing to do with rioting.

Then, Sir, recently there was a fir-
ing in Duliajan on peaceful satya-
grahis men, women and children
which is shocking to us there was also
the murder of Rabi Moitra. I know
the place. Sir, murder is heinous, aad
we condemn that murder. But ¥
guess, and not only I guess but i can
say, that that murder has nothing to
do with this peacdful satyagraha.
Some other forces, some other people
have murdered him. I will not asso-
ciate myself with such murder, such
violence, but that murder must e
proved. I know it because T was Chair-
man of Oil India. Anyway, this should
be inquired into. As regards North
Kamrup and Nalbari I want to bring
to your notice one serious thing. As
I told you, civil administration was
handed over to the military there;



